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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
0.A. No. 72/86 198
T.A. No.
DATE OF

Shri Fateh Singh

DECISION___10.4.1587

Petititoner Applicant

Applicant
Advocate for the PEtitoneres)

Respondents

Advoeate for the Respondent(s)

¢ In person
3 \
Versus
Exscutive Engineer, Flood Contrel &

. Drainage (Div. No., IV} and ancther
Shri A.S. Virdhi, Executive Engineer

CORAM :

¢

~4The Hon’ble Mr. V.5, Bhir, Administrative Member

The Hon’ble Mr. GeSreedharan Nair, Judicial Membsr

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
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CENTRAL ADMINISTRATIVE TRIBUNAL
. PRINCIPAL BENCH ' :
. NEW DELHI,

‘0.4, No, 72/86
' Dated 10.4,1987.

Shri Fateh-Singh : , ees Applicant
Usa
"Executive En7iﬁaer,_ ««s Respondents,

Flood Control and Drainage,
(Division No. IV) and another,

CORAM:

Hon'ble Mr, VY,.5. Bhir, Administrative Member

Hon'ble Mr, G.Sresdharan Nair, Jjudicial Membar.

Present: Applicant in person, . .

Shri A.,S5, virdhi, Executive Enginser, for the resbondents.
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- -JUDGMENT .

This is an application filed under Section 19

of the Administrative Tribumals Act, 1985,

2, ItlQas stated 5y the applicgnt that he‘uoluntarily,
retired from service with effect from 31.3.1984 but the
pensionary benefits like pension, gratuitf, amoint of

~ CGEIS, G ., Fund, amount of léaue salary, C.D.,5. instalments,
arrears of_A.D.A., arrears of H.R.,A. and C.C.A. and amount of

‘commutat ion of pension have not been paid to him so far. He

also claimed intersst on gratuity,

3¢ . On behalf of the respondents, it was stated
that the latest position of the claims made by the applicant

indicates that all the'afrears on account of G.P.F., CGEIS,

[ BN

-



LA

)

€

L -

encashment of sarned lsave, payment of final pension and
commuted pension, arrears of AJD.A. and’H.R.A. and C.C.A.

have since been paid to the applicant, On an snduiry made by
us, ths applicant confirmed that he bas received all the
payments ralatiﬁg to these items.. The only two items

which are not yet paid, it transpires, are interest on
gfatuity amounting to Rs. 1,315/= and C.D.S. (old and new)
claimed ap R 513/=, It was admitted on behalf of the
respondents that intersst on delayed payment of gratuity is
payable at 7 %/10 % per annum according to the length of delay
involved, as deciQed by the Government of ;nﬁa in_theif letter
dated Zéth July, 1984. ‘Similarly, the ahoqnt-on account of
C.D.S. (old and ngu) is being re-asseséed by the Department
and will be of the order of fs. 900/~ (iﬁ place of fs, 513/-
claimed by the applicant) and will be paid within the next feu

monthse

4o oIt is seen that all the pensionary benefits of the
applicant have since been ssttled except the interest on
gratuity and C.?.S. (old and new)s The respondents are directed
to settle these two items within a period of three months from
the date of receipt'of this order. The applipztion!is disposed
of as above.
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(G Sreedharan Na&r) : (v.S. Bhlr) \O()T’)7
Judicial Member Admlnlstratlve Member.



